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Millennium Post 

Tribal artists to participate in next Venice Biennale: Union minister Shekhawat 

https://www.millenniumpost.in/amp/nation/tribal-artists-to-participate-in-next-venice-

biennale-union-minister-shekhawat-630733 

By - Team MP 

Update: 2025-10-10 18:30 GMT 

Aannounced on Friday that tribal artists will also be part of the Indian contingent to the 

prestigious Venice Biennale 2026. 

Considering their immense contribution to the art and culture of India, he said, their works 

will also be showcased in important international arts festivals like the one in Venice. 

Shekhawat was speaking at a National Conference on ‘Tribal Arts and India’s 

Conservation Ethos: Living Wisdom’ organised by Sankala Foundation, a non-profit 

organisation, in partnership with Indira Gandhi Rashtriya Manav Sanghralaya, Bhopal, 

and the Confederation of Indian Industry (CII). 

The Venice Biennale is one of the world’s most prestigious cultural events, showcasing 

contemporary art, architecture, and other disciplines such as cinema, dance, and theatre. 

Considered the ‘arts Olympics’, it serves as a platform for discussing global social and 

cultural issues through art. 

Stating that India would be participating in the Venice Biennale after many years, 

Shekhawat said that the emerging tribal artists will be given space at the festival. 

He said the government is making efforts to boost the Orange Economy, deriving value 

from the creative arts – painting, sculpture, music, dance, cinema, and design. He said to 

sustain any form of cultural and artistic heritage, there is a need to link it to livelihood and 

economic opportunity. 

The minister stated that tribal communities are the custodians of our environment, natural 

resources, and rich cultural heritage. He added that India, with its immense diversity, has 

a unique opportunity to monetise its creative strength. 

The conference was part of the fourth edition of the annual tribal art exhibition, `Silent 

Conversation: From Margins to the Centre.’ This exhibition is supported by the National 

Tiger Conservation Authority (NTCA), a statutory body under the Ministry of Environment, 

Forest and Climate Change, and the International Big Cat Alliance (IBCA). 

In his address, Justice V Ramasubramaian, Chairperson of the National Human Rights 

Commission (NHRC) said the country recognises nearly 700 tribes, and these 

communities preserve and transmit invaluable traditional knowledge across generations. 

They protect the forests of India. 
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However, a dilemma persists in bringing tribal children into the mainstream, with 

aspirations to become doctors, engineers, or judges. Their traditional knowledge also 

needs to be transferred to generations in the peaceful forests and hills. 
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Amar Ujala 

Delhi NCR News: वेनिस में बजेगी भारत की जिजातीय कला की धुि 

https://www.amarujala.com/delhi-ncr/indias-tribal-art-will-be-showcased-in-venice-delhi-

ncr-news-c-340-1-del1011-108162-2025-10-10?src=top-subnav 

अमर उजाला बू्यरो |Updated Fri, 10 Oct 2025 10:59 PM IST 

जनजातीय कला प्रदर्शनी में ददखा वन, वन्यजीवन और जनजातीय संसृ्कदत का संगम 

ज्योदत दसंह 

नई ददल्ली। भारत की जनजातीय कला अब दुदनया के सबसे बडे मंच पर गंूजने जा रही है। कें द्रीय संसृ्कदत 

और पयशटन मंत्री गजेंद्र दसंह रे्खावत ने रु्क्रवार को भारत के जनजातीय कलाकारो ंकी प्रदतदित वेदनस 

दबएनाले 2026 में दहस्सा लेने की घोषणा की। यह घोषणा नई ददल्ली में आयोदजत राष्ट्र ीय जनजातीय कला 

और भारत का संरक्षण दृदष्ट्कोण समे्मलन के दौरान की। उन्ोनें कहा, दक जनजातीय कलाकार भारत की 

संसृ्कदत के असली वाहक हैं और अब उनकी कला को अंतरराष्ट्र ीय पहचान ददलाने का समय आ गया है। 

 

समे्मलन का आयोजन संस्कला फाउंडेर्न ने इंददरा गांधी राष्ट्र ीय मानव संग्रहालय, भोपाल और भारतीय 

उद्योग पररसंघ के साथ दमलकर दकया था। समे्मलन स्थल पर लगी प्रदर्शनी 'साइलेंट कन्वसेर्न फॉमश 

मादजशन्स टू द सेंटर' ने सबका मन मोह दलया। दीवारो ंपर सजी पेंदटंग्स जैसे जंगलो ंकी कहादनयां सुना रही 

थी।ं कही ंहरे पत्ो ंके पीछे दछपा बाघ था, कही ंमां की गोद में दसमटी प्रकृदत। बस्तर से आए गुजराल दसंह 

बघेल की पेंदटंग में वन रक्षक की झलक ददखी। पेंदटंग के जररये एक ऐसे व्यक्तित्व को दर्ाशया गया जो बाघो ं

की रक्षा करता है। 

राजेन्द्र दसंह राजावत की पेंदटंग 'टाइगर फेस दबहाइंड द लीव्स' में रणथंभौर के जंगलो ंकी गहराई और रहस्य 

झलकते रहे थे। वही,ं रादगनी धुवे की कलाकृदत 'द एंबे्रस ऑफ मदर में गोडं' कला के रंगो ंसे मां और धरती 

के अटूट संबंध को खूबसूरती से उकेरा गया। छत्ीसगढ़ की कलाकार पे्ररणा नाग की पेंदटंग 'फीयरलेस' में 

आधुदनक स्त्री की दनडरता और प्रकृदत के प्रदत उसकी जुडाव की झलक ददखती है। इन सभी दचत्रो ंमें एक 

समान भावना थी। इनमें था प्रकृदत, जनजातीय जीवन और मनुष्य के बीच मौन संवाद। 

सरकार ऑरेंज इकोनॉमी को दे रही बढ़ावा 

समे्मलन में मंत्री रे्खावत ने कहा दक सरकार अब ऑरेंज इकोनॉमी यानी रचनात्मक कला आधाररत 

अथशव्यवस्था को बढ़ावा दे रही है। अगर हमें अपनी संसृ्कदत को दजंदा रखना है, तो उसे आजीदवका से 

जोडना जरूरी है। उन्ोनें बताया दक जनजातीय समाज न दसफश  कला के संरक्षक हैं, बक्ति पयाशवरण और 

प्रकृदत के असली रक्षक भी हैं। भारत की दवदवधता हमारी र्क्ति है, और इसी रचनात्मक ऊजाश से हम एक 

सर्ि सांसृ्कदतक अथशव्यवस्था बना सकते हैं। 

 

जनजादतयो ंसे सीखे जाने वाले सबक 
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राष्ट्र ीय मानवादधकार आयोग के अध्यक्ष न्यायमूदतश वी रामासुब्रमदणयन ने कहा दक भारत की लगभग 700 

जनजादतयां आज भी अपने पारंपररक ज्ञान को सहेजे हुए हैं। वे जंगलो ंके असली रखवाले हैं लेदकन जरूरत 

है दक उनके बचे्च आधुदनक दर्क्षा और पारंपररक ज्ञान दोनो ं को साथ लेकर आगे बढ़ें। 

 

जंगल वही ंबचे हैं जहां जनजादतयां बसी हैं 

पूवश दनवाशचन आयुि राजीव कुमार ने सवाल उठाया दक क्या संदवधान की पांचवी ंअनुसूची में जनजातीय 

के्षत्रो ंके अदधकार वास्तव में पूरे हो रहे हैं। वही,ं पूवश जनजातीय कायश सदचव प्रवीर कृष्ण ने कहा, भारत के 

जंगल आज इसदलए बचे हैं क्योदंक वहां जनजातीय लोग रहते हैं। बस्तर जैसे के्षत्र भी दवकास चाहते हैं लेदकन 

अपने मूल स्वभाव को खोए दबना। 

कला को नई पहचान देने की जरूरत 

आईबीसीए के महादनदेर्क डॉ. एसपी यादव ने कहा दक स्थानीय कलाकारो ंको प्रोत्साहन देकर उन्ें राष्ट्र ीय 

धारा से जोडना चादहए। वही,ं इंददरा गांधी राष्ट्र ीय मानव संग्रहालय के दनदेर्क प्रो. अदमताभ पांडे ने कहा 

दक बाजार की ताकतें जनजातीय समाज के दवश्वासो ंको प्रभादवत कर रही हैं। इसदलए र्हरी समाज को 

उनकी संसृ्कदत का सम्मान करना चादहए। पूवश संसृ्कदत सदचव राघवेंद्र दसंह ने सुझाव ददया दक यह प्रदर्शनी 

साइलेंट कन्वसेर्न राष्ट्र ीय आधुदनक कला संग्रहालय और लदलत कला अकादमी जैसे बडे मंचो ंपर भी 

ददखाई जानी चादहए, तादक आम लोग भी जनजातीय कला की आत्मा को महसूस कर सकें । 
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Telangana Today 

NHRC orders probe into alleged police assault on tribal youth in Nalgonda 

The NHRC has ordered an inquiry into the alleged caste-based abuse and assault of 

tribal youth Sai Sidhu by police in Nalgonda district. The incident, linked to a protest over 

fertiliser supply, reportedly involved physical assault and threats by a sub-inspector and 

constables. 

https://telanganatoday.com/nhrc-orders-probe-into-alleged-police-assault-on-tribal-

youth-in-nalgonda 

By Telangana Today 

Published Date - 11 October 2025, 12:37 AM 

Hyderabad: The National Human Rights Commission (NHRC) on Friday ordered an 

inquiry into the allegations of caste-based abuse and assault by police personnel against 

a tribal youth, Sai Sidhu in Nalgonda district. 

The commission has also called for action against the officers involved by registering a 

case under the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act. 

The incident, which occurred last month in the jurisdiction of Vadapalli Police Station in 

Damaracherla mandal, involves 

Sai Sidhu, a resident of Kothapeta village was targeted allegedly by the sub inspector, 

Shrikant Reddy of the Vadapalli police station as the victim participated in a protest 

dharna demanding urea fertilizer supplies. Accompanied by constables, the sub inspector 

had allegedly entered his home, dragged him out, and subjected him to casteist abuses. 

The officers reportedly beat Siddu brutally and filed false cases against him. When Sidhu 

raised the matter before a magistrate, SI Shrikant Reddy is said to have threatened him 

with further violence if he spoke out. Adding to the ordeal, one of the constables allegedly 

hurled abusive language at Sidhu’s wife as well. 

The complaint was filed with the NHRC by K. Revanth, a lawyer and social activist, 

highlighting human rights violations and abuse of power. Following a review of the 

petition, the NHRC issued stern directives to the Nalgonda District Superintendent of 

Police (SP). In its order, the commission instructed the SP to initiate a thorough inquiry 

without delay. 
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NewsX 

NHRC Orders Stern Action Against Police For Torturing Tribal Farmer In Nalgonda 

The National Human Rights Commission (NHRC) has come down heavily on the 

Telangana police, directing immediate and stringent action against the officers involved 

in the brutal torture of a tribal farmer in Nalgonda district. 

https://www.newsx.com/india/nhrc-orders-stern-action-against-police-for-torturing-tribal-

farmer-in-nalgonda-89788/ 

Published By: Raj Kiran Bathula 

Last updated: October 10, 2025 20:03:00 IST 

The National Human Rights Commission (NHRC) has come down heavily on the 

Telangana police, directing immediate and stringent action against the officers involved 

in the brutal torture of a tribal farmer in the Nalgonda district. The commission’s order 

follows a formal complaint filed by a social activist highlighting gross human rights 

violations committed by police personnel. 

The incident took place in Damarcherla mandal under the Vaddepally police station 

jurisdiction. According to reports, police personnel allegedly detained and brutally 

assaulted a tribal farmer, identified as Sai Siddu, for participating in a protest demanding 

the supply of urea fertilizer. Witnesses allege that the farmer was subjected to severe 

third-degree torture during interrogation. 

In his complaint to the NHRC, social activist Revanth detailed the inhuman treatment 

meted out to the farmer and his family. He stated that the police not only physically 

tortured Sai Siddu but also verbally abused his wife using caste-based slurs. The activist 

described the incident as a gross violation of constitutional rights and a shocking example 

of police excesses. 

Taking serious note of the complaint, the NHRC issued strict directions to the Nalgonda 

district police administration. The Commission has ordered the immediate suspension of 

Sub-Inspector Srikanth Reddy and a constable allegedly involved in the incident. It also 

instructed the Superintendent of Police (SP) to conduct a high-level inquiry into the matter 

and submit a detailed report at the earliest. 

Further, the NHRC emphasized the need for exemplary disciplinary action against the 

erring officers to ensure accountability and prevent such incidents in the future. The 

Commission underscored that acts of police brutality undermine public trust in the law 

enforcement system and violate the fundamental human rights guaranteed by the 

Constitution. 

The incident has sparked outrage among tribal communities and rights activists across 

Telangana, who are demanding strict punishment for the officers responsible and 

stronger safeguards to protect marginalized groups from police abuse. 
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This case has once again brought the spotlight on the misuse of police power and the 

urgent need for reforms to ensure humane treatment of citizens, especially those from 

vulnerable and marginalized sections of society. 
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Janta Se Rishta 

आदिवासी युवक पर हमला.. NHRC ने पुदलस अदिकाररय ों के खिलाफ काररवाई के आिेश दिए 

https://jantaserishta.com/local/telangana/attack-on-tribal-youth-nhrc-orders-action-

against-police-officers-4314710 

Anurag, 10 Oct 2025 8:25 PM 

Hyderabad हैदराबाद: राष्ट्र ीय मानवाधिकार आयोग ने एक आधदवासी युवक पर हमला करने वाले पुधलस 

अधिकाररयोों के खिलाफ जााँच और तत्काल काररवाई के आदेश धदए हैं। धपछले महीने, नलगोोंडा ध़िले के 

दामराचेरला मोंडल के वडेपल्ली थाना के्षत्र के कोठापेट थाोंडा धनवासी साई धसद्दू नामक एक आधदवासी 

युवक यूररया के धलए एक िरने में शाधमल हुआ था। इसी वजह से वडेपल्ली के उपधनरीक्षक श्रीकाोंत रेड्डी 

और काोंसे्टबलोों ने उसे घर से घसीटकर जाधत के नाम पर गाधलयााँ दी ों। इसके बाद भी उन्ोोंने उसे मनमाने 

ढोंग से पीटा और उसके खिलाफ मनगढोंत मामले दजर धकए। 

उपधनरीक्षक श्रीकाोंत रेड्डी और काोंसे्टबल ने उसे जज के सामने इस मामले का ध़िक्र करने पर धफर से पीटने 

की िमकी दी और पीध़ित की पत्नी दीना के साथ भी दुर्व्रवहार धकया। वकील और सामाधजक कायरकतार 

करुपोथुला रेवोंत ने इस घटना के सोंबोंि में राष्ट्र ीय मानवाधिकार आयोग में धशकायत दजर कराई। राष्ट्र ीय 

मानवाधिकार आयोग ने आज धशकायत की जााँच की। नलगोोंडा ध़िले के एसपी को घटना की तुरोंत उच्च-

स्तरीय जााँच करने, घटना के धलए ध़िमे्मदार सब-इोंसे्पक्टर और कॉने्स्टबल को डू्यटी से हटाने और अनुसूधचत 

जाधत एवों अनुसूधचत जनजाधत अत्याचार धनवारण अधिधनयम के तहत मामला दजर करने का धनदेश धदया 

गया। साथ ही, ध़िले के एसपी को पीध़िता को उधचत धचधकत्सा सुधविाएाँ  उपलब्ध कराने, मुआव़िा देने और 

चार हफ़्ोों के भीतर आयोग को पूरी ररपोटर स ोंपने का धनदेश धदया गया। 
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Madhyamam 

Women’s commission seeks FIR against right-wing workers for `harassment’ 

The incident occurred after Bajrang Dal members alleged that the nuns were engaged in 

human trafficking and forced religious conversions, even though the women involved 

reportedly said the nuns were only assisting them in finding employment. 

https://madhyamamonline.com/amp/india/womens-commission-seeks-fir-against-right-

wing-workers-for-harassment-1455742 

Posted On  2025-10-10 13:43 IST | Updated On 2025-10-10 13:43 IST 

By Web Desk 

The Chhattisgarh State Women’s Commission has urged Director General of Police 

(DGP) Arun Dev Gautam to file an FIR against right-wing activists accused of threatening, 

sexually harassing, and abusing three women from Narayanpur district and two nuns at 

the Government Railway Police (GRP) station in Durg on July 25. 

The incident occurred after Bajrang Dal members alleged that the nuns were engaged in 

human trafficking and forced religious conversions, even though the women involved 

reportedly said the nuns were only assisting them in finding employment. Following these 

allegations, the police arrested the nuns, who remained in jail until being granted bail on 

August 2. 

Women’s commission chairperson Kiranmayee Nayak explained that the body had held 

three hearings on the matter but had not received satisfactory responses from authorities. 

She noted that the commission had requested CCTV footage from the Durg railway 

station, which, according to her, shows the women being harassed by Bajrang Dal 

workers. She said the commission has now formally written to the DGP, asking that an 

FIR be lodged against the right-wing activists named in the women’s complaints, Indian 

Express reported. 

Kiranmayee Nayak warned that if the police fail to take action within 15 days, the matter 

would be escalated to the National Human Rights Commission, where the commission 

would seek compensation for the women, citing police inaction. 

The three women involved said they were satisfied with the steps taken by the State 

Women’s Commission. However, they pointed out that the incident cost them the job 

opportunity the nuns had been trying to secure for them, which has left them facing 

financial hardship. 

The arrest of the nuns on July 25 triggered a strong backlash, particularly in Kerala, their 

home state. Political parties, including the Congress and the ruling Left alliance, along 

with Christian groups, condemned the arrests. 
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Videos of the confrontation inside the Durg railway police station quickly spread on social 

media, drawing further attention to the case. 

Following the incident, the three women were moved to a shelter before being allowed to 

return to Narayanpur. When they later filed a complaint against the right-wing activists 

with the Narayanpur police, they were told to approach the Durg district authorities since 

the incident occurred there. The women eventually turned to the State Women’s 

Commission in August for help. 
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छत्तीसगढ़ नन गगरफ़्तारी: मगिला आयोग की माांग- दगिणपांथी काययकर्ायओां के ग़िलाफ़ िो 

`उत्पीड़न’ की एफआईआर 

छत्तीसगढ़ राज्य महिला आयोग ने पुहलस मिाहनदेशक को एक पत्र हलखकर उन दहिणपंथी काययकर्ायओ ं

के ह़िलाफ़ एफआईआर दर्य करने का अनुरोध हकया, हर्न्ोनें 25 रु्लाई को दुगय स्थथर् र्ीआरपी थाने में 

नारायणपुर ह़िले की र्ीन महिलाओ ंऔर दो ननो ंको कहथर् र्ौर पर धमकाया, उनका यौन उत्पीड़न और 

उनके साथ दुर्व्यविार हकया था. 

https://thewirehindi.com/313478/chhattisgarh-nuns-arrest-case-womens-panel-asks-

dgp-to-register-fir-on-victims-complaints/ 

द वायर स्टाफ | 10/10/2025 

भारर् 

नई हदल्ली: छत्तीसगढ़ राज्य महिला आयोग ने गुरुवार (9 अकू्टबर) को पुहलस मिाहनदेशक (डीर्ीपी) अरुण 

देव गौर्म को एक पत्र हलखकर उन दहिणपंथी काययकर्ायओ ंके स्खलाफ एफआईआर दर्य करने का अनुरोध 

हकया, हर्न्ोनें 25 रु्लाई को दुगय स्थथर् रार्कीय रेलवे पुहलस (र्ीआरपी) थाने में नारायणपुर हर्ले की र्ीन 

महिलाओ ंऔर दो ननो ंको कहथर् र्ौर पर धमकाया, उनका यौन उत्पीड़न हकया और उनके साथ दुर्व्यविार 

हकया. 

बर्रंग दल काययकर्ायओ ंने ननो ंपर मानव र्स्करी और र्ीनो ंमहिलाओ ंका र्बरन धमाांर्रण का आरोप 

लगाया था, र्बहक उनका किना था हक नन केवल उन्ें नौकरी हदलाने में मदद कर रिी थी.ं इसके बाद 

पुहलस ने एफआईआर दर्य की और ननो ंको हगरफ्तार कर हलया, हर्न्ोनें 2 अगस्त को ़िमानर् हमलने र्क 

कई हदन रे्ल में हबर्ाए. 

इंहडयन एक्सपे्रस की ररपोर्य के मुर्ाहबक, गुरुवार को महिला आयोग की अध्यि हकरणमयी नायक ने बर्ाया, 

‘िमने इस मामले में र्ीन बार सुनवाई की, लेहकन िमें सरकारी अहधकाररयो ंसे उहिर् र्वाब निी ंहमला. 

िमने उनसे दुगय रेलवे पुहलस से्टशन के सीसीर्ीवी कैमरे की फुरे्र् मांगी थी, हर्समें बर्रंग दल के काययकर्ाय 

पुहलस से्टशन के अंदर महिलाओ ंको परेशान कररे् हदखाई दे रिे िैं. गुरुवार को िमने डीर्ीपी को एक पत्र 

हलखकर र्ीनो ंमहिलाओ ंद्वारा अपनी र्व्स्िगर् हशकायर्ो ंमें नामर्द दहिणपंथी काययकर्ायओ ंके स्खलाफ 

एफआईआर दर्य करने का अनुरोध हकया.’ 

नायक ने किा हक अगर पुहलस 15 हदनो ंमें कारयवाई निी ंकरर्ी िै, र्ो ‘मैं इस मामले को राष्ट्र ीय मानवाहधकार 

आयोग में ले र्ाऊंगी, र्िां िम पुहलस से इस मुदे्द पर कारयवाई न करने के हलए महिलाओ ंको मुआव़िा देने 

का अनुरोध करें गे.’ 

र्ीनो ंमहिलाओ ंने राज्य महिला आयोग द्वारा की गई कारयवाई पर संर्ोष र्व्ि हकया िै. उन्ोनें यि भी किा 

हक इस घर्ना के कारण उन्ें नौकरी का अवसर भी गंवाना पड़ा, हर्समें नन उनकी मदद कर रिी थी ंऔर 

इससे उन्ें आहथयक रं्गी का सामना करना पड़ रिा िै. 
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25 रु्लाई को ननो ंकी हगरफ़्तारी से – खासकर केरल में, र्िां से ये नन थी,ं काफ़ी िंगामा हुआ था. ईसाई 

समूिो,ं कांगे्रस और केरल के सत्तारूढ़ वामपंथी गठबंधन ने इस हगरफ़्तारी की कड़ी हनंदा की थी. 

दुगय रेलवे से्टशन पर र्ीआरपी थाने के अंदर के कई वीहडयो सोशल मीहडया पर वायरल हुए थे. 

घर्ना के बाद र्ीनो ंमहिलाओ ंको एक आश्रय गृि में भेर् हदया गया और बाद में उन्ें नारायणपुर स्थथर् 

अपने घर लौर्ने की अनुमहर् दे दी गई. इसके बाद महिलाओ ं ने नारायणपुर पुहलस से दहिणपंथी 

काययकर्ायओ ंके ह़िलाफ़ हशकायर् दर्य कराई, लेहकन उन्ें दुगय ह़िले में र्ाने को किा गया क्ोहंक अपराध 

विी ंहुआ था. 

इसके बाद महिलाओ ंने अगस्त में राज्य महिला आयोग से संपकय  हकया. 

समािार एर्ेंसी पीर्ीआई के अनुसार, आयोग की अध्यि हकरणमयी नायक ने किा हक र्ब पुहलस ने 

युवहर्यो ंकी हशकायर्ो ंपर एफआईआर दर्य निी ंकी, र्ो र्ीनो ंयुवहर्यो ं ने आयोग से संपकय  हकया और 

आरोप लगाया हक दुगय रेलवे से्टशन पर बर्रंग दल के र्ीन काययकर्ायओ ंने उनके ऊपर िमला हकया, गाली-

गलौर् की और छेड़छाड़ की, साथ िी र्ाहर्-आधाररर् गाहलयां भी दी.ं 

नायक ने किा हक आयोग ने डीर्ीपी को एक पत्र भेर्कर हनदेश हदया िै हक र्ीनो ंहशकायर्कर्ायओ ंके हलए 

15 हदन के भीर्र अलग-अलग एफआईआर दर्य की र्ाए और 15 हदन के भीर्र आयोग को एक ररपोर्य 

प्रसु्तर् की र्ाए. 

बर्ा दें  हक केरल की दो कैथोहलक नन प्रीहर् मैरी (55) और वंदना फ्ांहसस (53) को एक आहदवासी र्व्स्ि 

सुखमन मंडावी के साथ 25 रु्लाई को राज्य के दुगय रेलवे से्टशन पर रार्कीय रेलवे पुहलस (र्ीआरपी) 

ने हगरफ्तार हकया था. थथानीय बर्रंग दल के एक पदाहधकारी ने हशकायर् दर्य कराई थी हक इन लोगो ंने 

नारायणपुर की र्ीन महिलाओ ंका र्बरन धमाांर्रण कराया और उन्ें र्स्करी के इरादे से ले र्ा रिे थे. 
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युवतिय ों पर हमला हुआ, छेड़छाड़ की गई, दुगग रेलवे से्टशन की घटना से एक्शन में मतहला आय ग, 

DGP क  तलखा लेटर 
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Catholic Nuns: दुर्ग रेलवे से्टशन में दो कैथोतलक ननोों की तर्रफ्तारी के मामले में नया मोड आया है। 

राज्य मतहला आयोर् ने डीजीपी को लेटर तलखा है। आयोर् ने केस दजग करने के तनदेश तदए हैं। 

रायपुर: छत्तीसर्ढ़ राज्य मतहला आयोर् ने राज्य के डीजीपी अरुण देव र्ौिम को एक लेटर तलखा है। 

आयोर् ने नारायणपुर की िीन युवतियोों की तशकायिोों के आधार पर अलर्-अलर् प्राथतमकी दजग करने का 

तनदेश तदया है। इन युवतियोों ने आरोप लर्ाया था तक दुर्ग रेलवे से्टशन पर बजरोंर् दल के कायगकिागओों ने 

उन पर हमला तकया और छेड़छाड़ की। दरअसल, मामला कैथोतलक ननोों की तर्रफ्तार से दुड़ा हुआ है। 

 

दुर्ग रेलवे से्टशन की है घटना 

िीनोों युवतियोों के मुिातबक, जब वे काम के तलए आर्रा जा रही थी ों िभी बजरोंर् दल के कायगकिागओों ने रेलवे 

से्टशन पर उन्हें घेर तलया। उन्होोंने कहा तक उनके साथ जा रही दो नन और एक आतदवासी व्यक्ति पर जबरन 

धमग पररविगन करने िथा मानव िस्करी करने का आरोप लर्ाया था। बाद में पुतलस ने दोनोों नन और उस 

व्यक्ति को तर्रफ्तार कर तलया था। 

बजरोंर् दल के कायगकिागओों ने की थी मारपीट 

आयोर् की अध्यक्ष तकरणमयी नायक ने कहा तक जब पुतलस ने युवतियोों की तशकायिोों पर प्राथतमकी दजग 

नही ों की। तजसके बाद िीनोों युवतियोों ने आयोर् से सोंपकग  तकया। युवतियोों ने आरोप लर्ाया तक दुर्ग रेलवे 

से्टशन पर बजरोंर् दल के िीन कायगकिागओों ने उनके ऊपर हमला तकया, र्ाली-र्लौज की और छेड़छाड़ 

की। इसके साथ ही जाति-आधाररि र्ातलयाों भी दी ों। नायक ने बिाया तक इस मामले में अब िक िीन सुनवाई 

हो चुकी हैं, लेतकन नोतटस तदए जाने के बावजूद प्रतिवादी आयोर् के समक्ष उपक्तथथि नही ों हुए हैं। 
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Cong lodges complaint with NHRC over lynching of Dalit man in Bareilly 

https://www.tribuneindia.com/news/delhi/cong-lodges-complaint-with-nhrc-over-

lynching-of-dalit-man-in-bareilly/ 

Tribune News Service 

New Delhi, Updated At : 02:37 AM Oct 11, 2025 IST 

The Delhi Pradesh Congress Committee (DPCC), led by its president Devender Yadav, 

on Friday lodged a complaint with the National Human Rights Commission (NHRC) over 

the alleged mob lynching of a 40-year-old Dalit man, Hari Om Valmiki, in UP’s Bareilly. 

Calling it a “blatant assault on human rights,” the Congress delegation urged the 

Commission to take stern action against the culprits and formulate guidelines to prevent 

atrocities against Dalits and other marginalised communities. 

The delegation met NHRC Member Justice Dr Bidyut Ranjan Sarangi, who, according to 

Yadav, gave a patient hearing to the complaint and assured the delegation of appropriate 

action. 

Yadav said the incident had once again exposed the atrocities being carried out against 

Dalits by goons, particularly in BJP-ruled states like Uttar Pradesh. He accused the UP 

Government of protecting the guilty instead of taking swift action. 

The DPCC chief emphasised that despite India celebrating 75 years of Independence, 

“Dalits and the marginalised are still subjected to unbridled assaults aimed at restricting 

their freedom and dignity.” He added, “It is disturbing that such barbaric incidents are 

happening when the country is supposedly marching towards a ‘Viksit Bharat’. No country 

can truly be considered developed while a vital section of society lives under fear and 

subjugation.” 
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दलित युवक हत्याकाांड में आयोग पहांची काांगे्रस 

क ांगे्रस ने म नव धिक र आयोग में दर्ज की धिक यत नई धदल्ली, प्रमुख सांव दद त । धदल्ली क ांगे्रस 

https://www.livehindustan.com/ncr/new-delhi/story-congress-files-complaint-with-

human-rights-commission-over-dalit-youth-murder-in-raebareli-

201760109249960.amp.html 

Fri, 10 Oct 2025, 08:44:PM 

Newswrap धिन्दुस्त न, नई धदल्ली 

क ांगे्रस ने म नव धिक र आयोग में दर्ज की धिक यत नई धदल्ली, प्रमुख सांव दद त । धदल्ली क ांगे्रस अध्यक्ष 

देवेन्द्र य दव ने िुक्रव र धदन में र ष्ट्र ीय म नव धिक र आयोग में उत्तर प्रदेि के र यबरेली में दधलत युवक की 

ित्य  के म मले में धिक यत दर्ज कर ई। उन्ोांने दोधियोां के खखल फ कडी क रजव ई की म ांग की। य दव ने 

कि  धक धदल्ली क ांगे्रस ऐसी नृिांस घटन ओां की धनांद  करती िै। र ष्ट्र ीय म नव धिक र आयोग द्व र  दधलतोां 

और ि धिए पर पडे लोगोां पर िोने व ले अत्य च रोां को रोकने के धलए सख्त सर्  के स थ-स थ धदि -धनदेि 

तैय र करन  च धिए। लोगोां में र् गरुकत  पैद  करने के धलए इसक  व्य पक प्रच र भी िोन  च धिए। 

उन्ोांने कि  धक दधलत युवक की भीड द्व र  पीटकर ित्य  करने के म मले की सच्च ई पत  करने के धलए 

उच्च स्तरीय दल धनयुक्त धकय  र् न  च धिए। आयोग ने पूरे म मले की समीक्ष  कर उधचत धनर्जय लेने क  

आश्व सन धदय  िै। आयोग से मुल क त करने व लोां में क ांगे्रस नेत  सुनील कुम र, तस्वीर सोलांकी, र रे्ि 

टोांक व अन्य लोग ि धमल रिे। 
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Recently, the State Government of Kerala has filed a petition before the Kerala High Court 

challenging the National Human Rights Commission (NHRC) order which directed it to 

pay Rs 7 lakhs as compensation to the family of J.S. Sidharthan.1 Sidharthan was a 

second year Bachelor of Veterinary Science (BVSc) student at the Pookode campus of 

the Kerala Veterinary and Animal Sciences University who was found dead allegedly 

following ragging. 

He was found hanging in the bathroom of the college hostel on 18-2-2024. 19 students 

were arrested following the incident. An anti-ragging squad of the college investigated the 

case, and its report confirmed that J.S. Sidharthan was subjected to brutal physical 

abuse.2 The investigation was later probed by Central Bureau of Investigation (CBI) 

which corroborated the findings of the anti-ragging squad by stating in the charge-sheet 

that the victim was harassed continuously for two days before his death.3 

Simultaneously, a complaint before the NHRC bearing the case number 100/11/14/2024 

was filed on 7-3-20244. On 1-10-2024, the NHRC directed a monetary compensation of 

7 lakhs to be paid by the State Government to next of kin (NOK) of the deceased. The 

same was not complied with leading to summons being enforced, prompting the State 

Government to file this petition. 

The main contention of the Kerala Government is the lack of power vested in NHRC to 

order compensation directives. This rekindles the discussion on the subject whether 

Section 185 of the Protection of Human Rights Act, 19936 empowers the NHRC to direct 

legally binding obligations or mere recommendations. 

Guardians of rights: Understanding the role of the NHRC 

NHRC is an independent statutory body established under Section 3 of the Protection of 

Human Rights Act, 1993.7 The Commission acts as a watchdog for human rights in India, 

safeguarding the fundamental rights to life, liberty, equality and individual dignity. Section 

2(1)(d) of the Protection of Human Rights Act, 1993 (the Act) defines human rights as the 

rights relating to life, liberty, equality and dignity of the individual guaranteed by the 

Constitution of India8, or embodied in the international covenants and enforceable by 

courts in India.9 

Therefore, constitutional rights like Article 1410 (right to equality), Article 1511 (right 

against discrimination), Article 1712 (right against untouchability), Article 1913 (right to 
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freedom of speech), Article 2114 (right to life) and Article 2315 (right against trafficking) 

are sought to be protected by NHRC. 

These rights are parallel to the ones enshrined under international covenants like Paris 

Principles, Universal Declaration of Human Rights (UDHR)16, International Covenant on 

Civil and Political Rights (ICCPR)17, International Covenant on Economic, Social and 

Cultural Rights (ICESCR)18 and European Convention on Human Rights (ECHR)19. 

India is a signatory to or has ratified most of these conventions.20 

These international conventions gain relevance to the current discussion particularly 

because of Articles 51 and 253 of the Indian Constitution which states that the State shall 

endeavour to foster respect for international law and treaty obligations.21 The 

significance of such covenants has been highlighted by numerous cases as well.22 

Understanding the statutory procedure governing NHRC 

Chapter II of the Act covers the Constitution and composition of the NHRC. Sections 6 

and 8 lays down the tenure, terms and conditions of the Chairperson and other members 

of the NHRC.23 Chapter III lays down the function and powers of the Commission. 

Section 12 is the most comprehensive section which locates the ambit of power provided 

to the Commission. This includes inquiring into human rights violations suo motu, on 

petitions or court directions. The section further empowers the Commission to intervene 

in court cases with approval and inspect jail or detention facilities to check living 

conditions.24 

Section 13 of the Act endows NHRC with powers of a civil court under the Civil Procedure 

Code, 190825 vis-à-vis conducting enquiries. This includes summoning and examining 

witnesses, compelling production of documents, receiving evidence via affidavits, etc. A 

proceeding under NHRC is a deemed judicial proceeding.26 Section 18 of the Act lays 

down the procedure to be taken during or after an inquiry. Upon finding of a violation of 

human rights or negligence in preventing one, the Commission can recommend the 

Government concerned to make a monetary compensation to the victim or NOK, initiate 

proceedings for prosecution or take any action it deems fit.27 Furthermore, a 

recommendation of monetary compensation as an interim relief can be made at any stage 

of the inquiry by the Commission as per Section 18(3). 

However, judicial fraternity is divided over the question whether these directives are 

legally binding obligations despite the explicit usage of the term “recommendation”. An 

analysis of several judicial decisions shall throw a light upon the discourse. 

Judicial interpretation of NHRC’s directions as advisory 

Section 18 of the Act uses the expression “may recommend to the authority concerned”. 

The word “recommendation” refers to an action which is advisory in nature rather than 

one having any binding effect. By deploying literal rule of interpretation on the same, it is 

abundantly clear that after concluding an inquiry, if the Commission determines that a 

human rights violation has occurred, it may recommend that the Government concerned 
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provide compensation. However, the Commission would lack the power and jurisdiction 

to issue a binding order. 

The Chhattisgarh High Court in Chhattisgarh SEB v. Chhattisgarh Human Rights 

Commission came to the conclusion that under Section 18, the State Human Rights 

Commission’s powers are only recommendatory in nature.28 It relied on N.C. 

Dhoundial v. Union of India29 and Rajesh Das v. T.N. State Human Rights Commission, 

wherein by employing textualist mode of interpretation and holistically reading Sections 

12, 13, 1730 and 18 of the Act, it was concluded that the Commission possesses the 

power to only make recommendations and no directions.31 

External aids of statutory interpretation, such as Statement of Objects and Reasons of 

the Act32, were also considered to deduce that the legislature intended the Commission 

to function solely as a fact-finding body, empowered to inquire into complaints of human 

rights violation and not an adjudicatory authority. This was later reiterated by the 

Chhattisgarh High Court in Girdhari Lal Chandrakar v. State of Chhattisgarh33. 

Chhattisgarh SEB case34 further relies upon Ram Krishna Dalmia v. S.R. Tendolkar and 

draws an analogy to the functioning of Enquiry Commission constituted under the 

Commissions of Inquiry Act, 1952.35 It is stated therein that the sole purpose of these 

Commissions is to investigate and recommend so that there is no usurpation of judicial 

power. 

Several other High Courts have followed the lead and reiterated the above findings on 

similar rationale. The Orissa High Court, for example, in State of Odisha v. Radhakanta 

Tripathy held that the Commission can only “recommend” compensation under Section 

18 of the Act.36 

A Division Bench of the Kerala High Court in Malabar Cements Ltd. v. K. Baburajan held 

that the Commission does not possess unlimited powers and is circumscribed by statutory 

limits.37 Thus, going by the statutory language used, the directives under Section 18 are 

only recommendary. Furthermore, a Division Bench of the Karnataka High Court in C. 

Girish Naik v. State of Karnataka reiterated that State Commissions can only recommend 

and not direct State Government for action against policemen.38 

Judicial recognition of NHRC’s binding powers 

The most recent judgment upon this issue is State (NCT of Delhi) v. NHRC which was 

decided by the Delhi High Court on February 24th this year. The petitioner in this case is 

the Commissioner of Police who was found negligent by the NHRC for non-registration 

of a first information report (FIR) in a case wherein the information given by the 

complainant clearly exposed occurrence of cognizable offences. The final order of the 

Commission was assailed by the petitioner on merits, which was later dismissed. 

However, the judgment mentioned in passing that the recommendations made by the 

NHRC under Section 18 of the Act were binding in nature.39 
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Reliance was placed upon a Division Bench judgment of the same Court in Kiran 

Singh v. NHRC. Herein, the petitioner was the father of the deceased who was allegedly 

killed in a fake encounter by Delhi Police Special Cell. The petitioner preferred a complaint 

before NHRC which directed for a magisterial inquiry and a CBI probe later. However, 

both were ignored and delayed by the authorities. The Commission later directed 

payment of Rs 5 lakhs to NOK of the deceased which was never paid. Thus, the main 

issue before the Court was to examine the binding nature of NHRC directives on 

compensation and inquiries. It held that the recommendations would be legally binding 

obligations lest the Commission’s existence is rendered otiose.40 

Other High Courts have adopted similar approach in this matter. A Division Bench of the 

Allahabad High Court comprising Dhananjaya Yeshwant Chandrachud and Yashwant 

Varma, JJ., had an opportunity to adjudicate upon the same in State of U.P. v. NHRC41. 

The basic question remained whether the expression “recommend” in Section 18(a) of 

the Act could be regarded by the authorities as a mere opinion than can be ignored with 

impunity. The Court observed that: 

16. … to place such a construction on the expression “recommend” would dilute the 

efficacy of the Commission and defeat the statutory object underlying the constitution of 

such a body. 

Continuing, the Court emphasised that: 

16. An authority or a Government which is aggrieved by the order of the Commission is 

entitled to challenge the order. Since no appeal is provided by the Act against an order of 

the Commission, the power of judicial review is available when an order of the 

Commission is questioned. 

A later Division Bench of the Allahabad High Court had reached the same conclusion 

in State of U.P. v. U.P. Human Rights Commission42. Similarly, a Single Judge Bench of 

the Bombay High Court in Chandrakant Dashrath Vadgule v. State of Maharashtra held 

likewise.43 The judgment placed reliance on the Full Bench judgment of the Madras High 

Court in Abdul Sathar v. State44. 

The Full Bench was tasked with resolving conflict of views between two Single Bench 

judgments of the Madras High Court, viz. Rajesh Das case45 and T. 

Vijayakumar v. Madhavi46. Upon perusal of both of the cases, the Full Bench concluded 

that the NHRC’s recommendation amounts to an adjudicatory order. The Government is 

legally obligated to respond with comments and details of action taken, as per Section 

18(e), making the recommendation legally and immediately enforceable. 

Binding versus recommendatory: Which interpretation best serves human rights? 

The issue in this legal situation is the absence of a clear constitutional directive regarding 

the binding nature of High Court precedents. While it is trite law that Article 141 of the 

Constitution of India mandates that the Supreme Court rulings are binding on all courts in 

India47, no equivalent provision exists for High Court decisions, leaving a legal void 
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unaddressed by the Supreme Court. In fact, it is well-established that a High Court’s 

decision is not binding on other High Courts and holds only persuasive 

value.48 Therefore, a judicial pronouncement from the Supreme Court is really necessary 

to fill this legal lacuna. 

However, in contemporary times, I believe the NHRC directives should be seen as binding 

for three key reasons: 

(1) Under Section 18(c) of the Act, in addition to Section 18(a), the NHRC can grant 

compensation as interim relief during an ongoing inquiry. By taking a purposive 

interpretation, this power to recommend “immediate” relief should be viewed as binding, 

not discretionary, as the term “immediate” implies prompt and obligatory compliance. 

Treating it as merely advisory would undermine its intent and effectiveness. 

(2) The catena of cases that held the directives to be recommendatory erroneous relies 

upon N.C. Dhoundial case49, to downplay the binding nature of NHRC recommendations. 

The Supreme Court’s observations therein were made specifically in the context of 

Section 3650 of the Act, which limits the Commission’s jurisdiction based on time and 

other procedural constraints. It is therefore inappropriate and decontextualised to apply 

this reasoning to Section 18 which deals with the Commission’s power to recommend 

relief and compensation. These provisions operate independently and are meant to 

ensure immediate and effective redress, underscoring a more binding character. 

(3) Similarly, these cases place reliance upon Rajesh Das case51, wherein the Single 

Judge Bench had set aside the compensation granted by the State Human Rights 

Commission. However, in Abdul Sathar case52, the Madras High Court reviewed Rajesh 

Das case53 decision and held that such recommendations are binding in nature. 

Therefore, Rajesh Das case54 has been effectively overruled. 

Therefore, the reliance on N.C. Dhoundial case55 and Rajesh Das case56 to support the 

view that NHRC recommendations are non-binding lacks persuasive legal grounding and 

fails to withstand closer judicial scrutiny. 

Conclusion 

By recognising the enforceability of NHRC recommendations, the High Courts have 

strengthened the protection of human rights, assuring citizens that the legal system is 

committed to upholding their dignity and interests. This role resonated with the 

expectations of the common person, who sees the judiciary as a true avenue for justice. 

While the NHRC’s website states that its recommendations are not binding57, this stance 

must evolve. It should reflect the reasoned approach adopted by several High Courts, 

which underscores that treating such recommendations as binding would significantly 

advance the cause of human rights and place them on a more luminous and effective 

path. 
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Hindu 

PUCL demands CM’s intervention into death of youth in Madurai 

https://www.thehindu.com/news/cities/Madurai/pucl-demands-cms-intervention-into-

death-of-youth-in-madurai/article70149401.ece/amp/ 

Published - October 10, 2025 10:02 pm IST - MADURAI 

The Hindu Bureau 

The People’s Union for Civil Liberties (PUCL) Madurai has demanded Chief Minister M.K. 

Stalin’s intervention into the mysterious death of a youngster Dinesh Kumar, 30, and 

sought registration of murder case against Anna Nagar Inspector of Police Flower Sheela 

and others. 

In a press release issued here on Friday, PUCL president S. Krishnasamy and secretary 

A. John Vincent said that the police, under the pretext of interrogation, had reportedly 

picked up Dinesh Kumar. On information, his father had gone to the station, but there was 

no proper response. 

Apprehending some trouble to his son, the parents again visited the police station with 

the assistance of an advocate. This time, the police said that their son (Dinesh Kumar) 

died after he had fallen into a canal. 

Terming it as a ‘murder’ the family members and relatives staged a demonstration 

demanding a transparent action and registration of murder case. 

The PUCL has appealed to the Chief Minister, who holds the Home portfolio, to take stern 

action as per the law and render justice. 

The police should also inform the National Human Rights Commission of the incident and 

ensure that the NHRC inspected the scene of crime at the earliest. 

Though the police said that they have CCTV footage to support their point that the victim 

jumped into the canal on his own, the PUCL suspected it as a planned act of heinous 

crime. 

Ms. Flower Sheela should be held responsible and law should should take its course of 

action, it said. 
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If India wants to be a leader of the Global South, it must enact a refugee protection 

law 

Under the guise of detaining ‘illegal migrants’, the police has been arresting refugees 

recognised under the mandate of the UNHCR. 

https://amp.scroll.in/article/1087459/if-india-wants-to-be-a-leader-of-the-global-south-it-

must-enact-a-refugee-protection-law 

Nandita Haksar | 11 hours ago 

The issue of refugees and migrants has taken centrestage in international politics and 

has become a contentious issue in India as well. The root of the controversies in India is 

due to the misconception that because India is not a signatory to the United Nations 

Convention on Refugees, 1951, the country has no obligations towards those foreigners 

who seek asylum here. 

It is true that India is not a signatory to the UN Refugee Convention. The reason is 

historical and largely irrelevant. The convention is a document born during the Cold War 

and most Third World countries saw it as a document supporting western foreign policy 

objectives. 

Despite not being a signatory to the convention, India has always recognised a class of 

foreigners who were “refugees” and given them protection even if they had no legal travel 

documents such as passports and visas. Over the decades, India has hosted Tibetans, 

more than ten million refugees from East Pakistan and Tamils from Sri Lanka. 

UNHCR and India 

Although not a state party to the 1951 Convention, India was one of the founding 

members of the United Nations and it has always strongly supported the purposes and 

principles of the organisation. India has made significant contributions to implementing 

the goals of the charter and the evolution of the United Nations’ specialised programmes 

and agencies. 

In 1981, India welcomed the United Nations High Commissioner for Refugees to open its 

offices in New Delhi and Chennai. 

The government of India has hosted those seeking international protection over decades 

and made commitments at various multilateral forums, including the Global Refugee 

Forum. The Global Compact on Refugees, adopted by the UN General Assembly in 2018, 

is a framework for more predictable and equitable responsibility-sharing, recognising that 

a sustainable solution to refugee situations cannot be achieved without international 

cooperation. 

More importantly, India is also a member of the Executive Committee of the High 

Commissioner’s Programme or Ex Com. This committee meets annually in Geneva to 
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review and approve the agency’s programmes and budget, advice on international 

protection and discuss a range of other issues with the UNHCR and inter-governmental 

partners. 

India has been a member of this committee since 1995. 

In the annual meetings, the Indian delegates have praised the work of the UNHCR. 

In India, the refugees can be divided into two broad categories: (a) those who have been 

recognised as refugees under the mandate of the UNHCR and (b) those who have not 

approached the UNHCR. Many in this category are living on the international borders, 

especially on the India-Myanmar border. 

UNHCR refugees 

In the past when a person was recognised as a refugee under the mandate of the 

UNHCR, they could go to the Foreigners Regional Registration Office, which would give 

them either a residential permit or a Long Term Visa. 

Indian courts had been sympathetic to the plight of refugees and generally stayed the 

deportation of a refugee by reading the core principle of refugee law, the right against 

return or refoulement into the right to life. All persons living in India, including foreigners, 

have a right to life under Article 21 and a right against arbitrary use of power under Article 

14 of the Indian Constitution. 

In consonance with international standards and the orders and judgements of the courts, 

including the Supreme Court, the Foreigners Division of the Ministry of Home Affairs 

drafted guidelines to deal with foreign nationals who claim to be refugees. (Memo no 

25022/34/2001-F.IV dated December 29, 2011.) 

The guidelines stated that if the FRRO found that there was a prima facie case of a person 

claiming asylum had fled his country due to a well-founded fear of persecution on account 

of race, religion, sex, nationality, ethnic identity or membership of a social group then the 

office could recommend to the Ministry of Home Affairs that the refugee be given a Long 

Term Visa. There was a provision for consultation with the UNHCR for resettlement 

options. 

This was the first step towards developing a domestic refugee protection law. In 2019, 

the Standard Operating Procedures were amended a little. (Memo no 25022/34/2001-

F.IV dated March 20, 2019.) 

In 2020, when Abani Roy, an MP from West Bengal, asked in Parliament whether the 

government was proposing to draft a law for refugee protection, Minister of State in the 

Ministry of Home Affairs C Vidyasagar Rao replied in the affirmative. 

Two years later, in 2022, the government asked the National Human Rights Commission 

to draft a domestic refugee protection law. 
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The commission started having consultations, both online and offline, with the authorities 

concerned. 

Earlier this year, India passed the Immigration and Foreigners Act. The act is aimed at 

dealing with illegal migrants. In the absence of a refugee protection law, the police have 

been arresting illegal migrants and refugees. Refugees say that if they show their UNHCR 

identity cards to the police, they are told that Indian law does not recognise the agency. 

Most recently the police has been detaining African refugees in New Delhi. Men have 

been torn away from their families, leaving the women vulnerable to exploitation, financial 

and sexual. The detentions have disrupted the lives of African refugees who have fled 

from conflict zones such as Sudan, Somalia and Yemen and have lived peacefully in 

India. 

These arrests are against the Standard Operating Procedures on dealing with refugees. 

Climate of fear 

Many of the refugees have been detained in a facility in Delhi’s Lampur area. Others are 

avoiding the police, afraid for their families. The UNHCR is unable to protect them and 

they have nowhere to turn to. In one case, a refugee did move a writ petition before the 

Supreme Court, which referred the matter to the National Human Rights Commission. 

The National Human Rights Commission is the only forum capable of protecting refugees 

and upholding their rights under Article 14 and 21 of the Constitution of India and of 

upholding India’s international obligations under international human rights law – which 

includes the right to asylum. 

However, the question of refugee protection is also linked to Indian democracy and 

democratic institutions. Almost no media outlets reported on the issue of African refugees 

being grabbed off the streets and torn away from their families. Indian civil society was 

largely indifferent, although three MPs did write to Prime Minister Narendra Modi to take 

note of the plight of the African refugees. 

In this atmosphere of silence and indifference, the police abuse of power has gone 

unchecked and the integrity of the institution of the Foreigners Regional Registration 

Office has suffered because of allegations that bribes can buy a visa. 

It is most unfortunate that even Supreme Court judges have been making remarks about 

refugees and even the UNHCR that are inconsistent with international law and against 

India’s stated commitments to international human rights standards. 

The government of India has, in recent times, launched a campaign against illegal 

migrants, mainly from Bangladesh and Myanmar. This campaign has resulted in 

widespread human rights violations of the migrants as well as refugees. 

The problem of migrants and refugees is inter-related but the two categories of foreigners 

are different. Under the United Nations system there are two separate agencies dealing 
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with them: the International Migrants Organization deals with border migration 

management while the United Nations High Commissioner of Refugees deals with 

refugees. This article relates only to refugees. 

The issue of refugee protection goes to the heart of international solidarity and principles 

on which the United Nations was founded. As the 80th anniversary of the founding of the 

United Nations approaches on October 24, if India wants to be a leader of the Global 

South, it must enact a domestic refugee protection law. 

Nandita Haksar is a lawyer and author. Her most recent book, co-authored with Soe 

Myint, is Military Rule in Burma (1988-2024): Story of Mizzima Media: Born in Exile, 

Banned in Myanmar. 
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Telangana Today 

Siddipet: BRS burns effigy over BC quota stay, slams Congress 

BRS leaders staged a protest in Siddipet by burning the effigy of Buttamgari Madhava 

Reddy, who challenged BC reservations in court. The protest followed the High Court’s 

stay on the government’s decision to implement 42 percent BC quota in local body 

elections. 

https://telanganatoday.com/siddipet-brs-burns-effigy-over-bc-quota-stay-slams-

congress 

By Telangana Today 

Published Date - 11 October 2025, 12:53 AM 

Siddipet: BRS leaders burnt the effigy of Buttamgari Madhava Reddy, who filed a petition 

against BC reservations in High Court, in Siddipet town after the High Court stayed the 

government’s decision to introduce 42 per cent reservations for BCs in local body 

elections. 

Speaking on the occasion on Friday BC leader of BRS, Satyanarayana Goud said the 

BCs were seeking their right share of political opportunities. Since nearly 50 per cent of 

the population in Telangana were BCs, he said that it is their right to get 42 per cent 

reservation. He lashed out at Madhava Reddy, a Reddy Jagruthi leader, and a few others 

for creating obstacles to the demand. 

The BRS leaders also lashed out at Chief Minister A Revanth Reddy for misleading the 

people by just giving a GO on BC reservations instead of enacting an Act. However, they 

said that they will certainly teach a lesson to the Congress Party if it fails to introduce 42 

per cent reservations. 
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IBTimes 

SC rejects PIL seeking probe into deaths of children linked to toxic cough syrup 

The PIL claimed that at least 14 children have died since early September, with most of 

the cases reported from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

The plea claimed that laboratory tests conducted by the Madhya Pradesh government 

confirmed the presence of Diethylene Glycol (DEG) -- a toxic industrial solvent prohibited 

for pharmaceutical use -- in 'Coldrif Cough Syrup' manufactured by Tamil Nadu's Sresan 

Pharma Pvt. Ltd. 

https://www.ibtimes.co.in/sc-rejects-pil-seeking-probe-into-deaths-children-linked-toxic-

cough-syrup-890492 

By IBT News Desk | October 10, 2025 17:39 IST 

The Supreme Court on Friday dismissed a public interest litigation (PIL) seeking a high-

level probe into the deaths of children allegedly caused by the consumption of 

contaminated cough syrup in Madhya Pradesh and Maharashtra. 

A Bench of Chief Justice of India (CJI) B.R. Gavai and Justice K. Vinod Chandran 

questioned advocate Vishal Tiwari, the petitioner in person, about how many PILs he has 

filed so far. After Tiwari responded "8-10 PILs", the CJI Gavai-led Bench dismissed the 

petition. 

During the hearing, Solicitor General Tushar Mehta, the second-highest law officer of the 

Centre, who was present in the courtroom but not representing any respondent authority, 

stated that state governments, including Tamil Nadu and Madhya Pradesh, were taking 

necessary steps. 

"Tamil Nadu, Madhya Pradesh, etc., will take steps. We cannot 'not' trust the states. Of 

course, they will take steps," Mehta said. 

The PIL claimed that at least 14 children have died since early September, with most of 

the cases reported from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

The plea claimed that laboratory tests conducted by the Madhya Pradesh government 

confirmed the presence of Diethylene Glycol (DEG) -- a toxic industrial solvent prohibited 

for pharmaceutical use -- in 'Coldrif Cough Syrup' manufactured by Tamil Nadu's Sresan 

Pharma Pvt. Ltd. 

It added that initial cases were reported from Madhya Pradesh's Chhindwara district in 

early September, and within days, the death toll mounted as similar cases emerged from 

Nagpur, Maharashtra. 

"Despite the catastrophic findings, the Union Government and the Central Drugs 

Standard Control Organisation (CDSCO) allegedly failed to issue an immediate 

nationwide recall or ban, permitting the continued circulation of potentially poisonous 

medicines across States," the plea stated. 
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It drew parallels with the Gambia and Uzbekistan incidents, where DEG-contaminated 

Indian syrups were linked to over 90 child deaths abroad. "This is not a tragedy of chance 

but of negligence, apathy, and regulatory failure -- an institutional rot that allows 

counterfeit and adulterated drugs to enter the public market unchecked," the PIL stated. 

The plea had sought the constitution of a National Judicial Commission or Expert 

Committee, headed by a retired Supreme Court judge, to conduct a comprehensive 

inquiry into the manufacture, regulation, testing and distribution of contaminated syrups 

and to recommend systemic drug-safety reforms. Further, it seeks a Central Bureau of 

Investigation (CBI) probe into the deaths of children across states, under the supervision 

of a former apex court judge. 

The PIL also urged the top court to transfer all pending FIRs related to the deaths to the 

CBI to ensure a uniform and independent investigation. Another prayer was for immediate 

recall, seizure and prohibition of all batches of Coldrif Cough Syrup and other related 

formulations manufactured by Sresan Pharma Pvt. Ltd., until independent NABL-

accredited laboratories issue toxicological clearance and verification of safety. 

The National Human Rights Commission (NHRC) has already issued notices to the 

Principal Secretaries of the Health Departments of Madhya Pradesh and Rajasthan on a 

complaint alleging serious lapses in drug safety and regulatory mechanisms that led to 

the tragedy. 

The apex human rights body has directed the Drugs Controller General of India (DCGI), 

Central Drugs Standard Control Organisation, Union Ministry of Health and Family 

Welfare, to initiate a comprehensive investigation into the supply chain of the alleged 

spurious drugs, apart from instructing all regional labs in the concerned states to collect 

and test samples. 

"The authority is also directed to order all the Chief Drugs Controllers in the concerned 

states to process immediately the banning of the spurious drugs and submit reports," the 

NHRC said. 
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Siasat 

SC to hear PIL on child deaths linked to toxic cough syrup 

The PIL claimed that at least 14 children have died since early September, with most of 

the cases reported from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

https://www.siasat.com/sc-to-hear-pil-on-child-deaths-linked-to-toxic-cough-syrup-

3281725/amp/ 

This post was last modified on October 10, 2025 9:32 am 

New Delhi: The Supreme Court is slated to hear on Friday a public interest litigation (PIL) 

seeking a high-level probe into the deaths of children allegedly caused by the 

consumption of contaminated cough syrup in Madhya Pradesh and Maharashtra. 

The PIL claimed that at least 14 children have died since early September, with most of 

the cases reported from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

As per the causelist published on the website of the apex court, a Bench of Chief Justice 

of India (CJI) BR Gavai and Justice K Vinod Chandran will hear the matter on October 

10. The plea, filed by advocate Vishal Tiwari, claimed that laboratory tests conducted by 

the Madhya Pradesh government confirmed the presence of Diethylene Glycol (DEG) , a 

toxic industrial solvent prohibited for pharmaceutical use , in ‘Coldrif Cough Syrup’ 

manufactured by Tamil Nadu’s Sresan Pharma Pvt. Ltd. 

It added that initial cases were reported from Madhya Pradesh’s Chhindwara district in 

early September, and within days, the death toll mounted as similar cases emerged from 

Nagpur, Maharashtra. “Despite the catastrophic findings, the Union Government and the 

Central Drugs Standard Control Organisation (CDSCO) allegedly failed to issue an 

immediate nationwide recall or ban, permitting the continued circulation of potentially 

poisonous medicines across States,” the plea stated. 

It drew parallels with the Gambia and Uzbekistan incidents, where DEG-contaminated 

Indian syrups were linked to over 90 child deaths abroad. 

“This is not a tragedy of chance but of negligence, apathy, and regulatory failure — an 

institutional rot that allows counterfeit and adulterated drugs to enter the public market 

unchecked,” the PIL stated. 

The plea has sought the constitution of a National Judicial Commission or Expert 

Committee, headed by a retired Supreme Court judge, to conduct a comprehensive 

inquiry into the manufacture, regulation, testing and distribution of contaminated syrups 

and to recommend systemic drug-safety reforms. 

Further, it seeks a Central Bureau of Investigation (CBI) probe into the deaths of children 

across states, under the supervision of a former apex court judge. The PIL also urged the 

top court to transfer all pending FIRs related to the deaths to the CBI to ensure a uniform 

and independent investigation. Another prayer is for immediate recall, seizure and 
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prohibition of all batches of Coldrif Cough Syrup and other related formulations 

manufactured by Sresan Pharma Pvt. Ltd., until independent NABL-accredited 

laboratories issue toxicological clearance and verification of safety. 

On Monday, the National Human Rights Commission (NHRC) issued notices to the 

Principal Secretaries of the Health Departments of Madhya Pradesh and Rajasthan on a 

complaint alleging serious lapses in drug safety and regulatory mechanisms that led to 

the tragedy. 

The apex human rights body has directed the Drugs Controller General of India (DCGI), 

Central Drugs Standard Control Organisation, Union Ministry of Health and Family 

Welfare, to initiate a comprehensive investigation into the supply chain of the alleged 

spurious drugs, apart from instructing all regional labs in the concerned states to collect 

and test samples. “The authority is also directed to order all the Chief Drugs Controllers 

in the concerned states to process immediately the banning of the spurious drugs and 

submit reports,” the NHRC said. 
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ETLegalWorld 

Supreme Court to Hear PIL on Deaths Linked to Toxic Cough Syrup, ETLegalWorld 

https://legal.economictimes.indiatimes.com/news/litigation/sc-to-hear-pil-seeking-probe-

into-deaths-of-kids-linked-to-toxic-cough-syrup/124444789 

Online Bureau IANS Published On Oct 10, 2025 at 10:35 AM IST 

Litigation | 3 min read 

SC to hear PIL seeking probe into deaths of kids linked to toxic cough syrup 

"Despite the catastrophic findings, the Union Government and the Central Drugs 

Standard Control Organisation (CDSCO) allegedly failed to issue an immediate 

nationwide recall or ban, permitting the continued circulation of potentially poisonous 

medicines across States," the plea stated. 

New Delhi, The Supreme Court is set to hear on Friday a public interest litigation (PIL) 

seeking a high-level rprobe into the deaths of children allegedly caused by the 

consumption of contaminated cough syrup in Madhya Pradesh and Maharashtra. 

 

The PIL claimed that at least 14 children have died since early September, with most of 

the cases reported from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

 

As per the causelist published on the website of the apex court, a Bench of Chief Justice 

of India (CJI) BR Gavai and Justice K Vinod Chandran will hear the matter on October 

10. The plea, filed by advocate Vishal Tiwari, claimed that laboratory tests conducted by 

the Madhya Pradesh government confirmed the presence of Diethylene Glycol (DEG) -- 

a toxic industrial solvent prohibited for pharmaceutical use -- in 'Coldrif Cough Syrup' 

manufactured by Tamil Nadu's Sresan Pharma Pvt. Ltd. 

 

It added that initial cases were reported from Madhya Pradesh's Chhindwara district in 

early September, and within days, the death toll mounted as similar cases emerged from 

Nagpur, Maharashtra. 

"Despite the catastrophic findings, the Union Government and the Central Drugs 

Standard Control Organisation (CDSCO) allegedly failed to issue an immediate 

nationwide recall or ban, permitting the continued circulation of potentially poisonous 

medicines across States," the plea stated. 

It drew parallels with the Gambia and Uzbekistan incidents, where DEG-contaminated 

Indian syrups were linked to over 90 child deaths abroad. "This is not a tragedy of chance 

but of negligence, apathy, and regulatory failure -- an institutional rot that allows 

counterfeit and adulterated drugs to enter the public market unchecked," the PIL stated. 
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The plea has sought the constitution of a National Judicial Commission or Expert 

Committee, headed by a retired Supreme Court judge, to conduct a comprehensive 

inquiry into the manufacture, regulation, testing and distribution of contaminated syrups 

and to recommend systemic drug-safety reforms. 

Further, it seeks a Central Bureau of Investigation (CBI) probe into the deaths of children 

across states, under the supervision of a former apex court judge. 

The PIL also urged the top court to transfer all pending FIRs related to the deaths to the 

CBI to ensure a uniform and independent investigation. 

Another plea is for immediate recall, seizure and prohibition of all batches of Coldrif Cough 

Syrup and other related formulations manufactured by Sresan Pharma Pvt. Ltd., until 

independent NABL-accredited laboratories issue toxicological clearance and verification 

of safety. 

On Monday, the National Human Rights Commission (NHRC) issued notices to the 

Principal Secretaries of the Health Departments of Madhya Pradesh and Rajasthan on a 

complaint alleging serious lapses in drug safety and regulatory mechanisms that led to 

the tragedy. 

The apex human rights body has directed the Drugs Controller General of India (DCGI), 

Central Drugs Standard Control Organisation, Union Ministry of Health and Family 

Welfare, to initiate a comprehensive investigation into the supply chain of the alleged 

spurious drugs, apart from instructing all regional labs in the concerned states to collect 

and test samples. 

"The authority is also directed to order all the Chief Drugs Controllers in the concerned 

states to process immediately the banning of the spurious drugs and submit reports," the 

NHRC said. 

--IANS 
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CJI Gavai-led Bench to hear PIL seeking probe into deaths of kids linked to toxic 

cough syrup 
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New Delhi, Oct 10 (IANS) The Supreme Court is slated to hear on Friday a public interest 

litigation (PIL) seeking a high-level probe into the deaths of children allegedly caused by 

the consumption of contaminated cough syrup in Madhya Pradesh and Maharashtra. 

The PIL claimed that at least 14 children have died since early September, with most of 

the cases reported from Nagpur in Maharashtra and Chhindwara in Madhya Pradesh. 

As per the causelist published on the website of the apex court, a Bench of Chief Justice 

of India (CJI) BR Gavai and Justice K Vinod Chandran will hear the matter on October 

10. The plea, filed by advocate Vishal Tiwari, claimed that laboratory tests conducted by 

the Madhya Pradesh government confirmed the presence of Diethylene Glycol (DEG) -- 

a toxic industrial solvent prohibited for pharmaceutical use -- in 'Coldrif Cough Syrup' 

manufactured by Tamil Nadu’s Sresan Pharma Pvt. Ltd. 

It added that initial cases were reported from Madhya Pradesh’s Chhindwara district in 

early September, and within days, the death toll mounted as similar cases emerged from 

Nagpur, Maharashtra. 

“Despite the catastrophic findings, the Union Government and the Central Drugs 

Standard Control Organisation (CDSCO) allegedly failed to issue an immediate 

nationwide recall or ban, permitting the continued circulation of potentially poisonous 

medicines across States,” the plea stated. 

It drew parallels with the Gambia and Uzbekistan incidents, where DEG-contaminated 

Indian syrups were linked to over 90 child deaths abroad. “This is not a tragedy of chance 

but of negligence, apathy, and regulatory failure -- an institutional rot that allows 

counterfeit and adulterated drugs to enter the public market unchecked,” the PIL stated. 

The plea has sought the constitution of a National Judicial Commission or Expert 

Committee, headed by a retired Supreme Court judge, to conduct a comprehensive 

inquiry into the manufacture, regulation, testing and distribution of contaminated syrups 

and to recommend systemic drug-safety reforms. 

Further, it seeks a Central Bureau of Investigation (CBI) probe into the deaths of children 

across states, under the supervision of a former apex court judge. 

The PIL also urged the top court to transfer all pending FIRs related to the deaths to the 

CBI to ensure a uniform and independent investigation. 
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Another prayer is for immediate recall, seizure and prohibition of all batches of Coldrif 

Cough Syrup and other related formulations manufactured by Sresan Pharma Pvt. Ltd., 

until independent NABL-accredited laboratories issue toxicological clearance and 

verification of safety. 

On Monday, the National Human Rights Commission (NHRC) issued notices to the 

Principal Secretaries of the Health Departments of Madhya Pradesh and Rajasthan on a 

complaint alleging serious lapses in drug safety and regulatory mechanisms that led to 

the tragedy. 

The apex human rights body has directed the Drugs Controller General of India (DCGI), 

Central Drugs Standard Control Organisation, Union Ministry of Health and Family 

Welfare, to initiate a comprehensive investigation into the supply chain of the alleged 

spurious drugs, apart from instructing all regional labs in the concerned states to collect 

and test samples. 

“The authority is also directed to order all the Chief Drugs Controllers in the concerned 

states to process immediately the banning of the spurious drugs and submit reports,” the 

NHRC said. 

--IANS 
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आईपीएस की आत्महत्या मामले में न्याय के ललए राष्ट्र पलि के नाम ज्ञापन स ौंपा 

आईपीएस अधिकारी वाई पूरन धसिंह की आत्महत्या के मामले में सख्त काररवाई की मािंग को लेकर मेवात 

आरटीआई मिंच और अन्य सिंगठनोिं ने राष्ट्र पधत को ज्ञापन भेजा है। उन्ोिंने उच्चस्तरीय जािंच, आरोधपयोिं की 

धगरफ्तारी... 

https://www.livehindustan.com/ncr/faridabad/story-demands-for-action-against-officials-

in-ips-officer-y-pooran-singh-s-suicide-case-201760125219474.amp.html 
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Newswrap धहन्दुस्तान, फरीदाबाद 

नूिंह। आईपीएस अधिकारी वाई पूरन धसिंह की आत्महत्या के मामले में शाधमल अधिकाररयोिं के खिलाफ सख्त 

काररवाई की मािंग को लेकर मेवात आरटीआई मिंच एविं मौजी फाउिंडेशन और अखिल भारतीय शहीदाने सभा 

ने सिंयुक्त रूप से राष्ट्र पधत द्रौपदी मुमुर को ज्ञापन भेजा है। ज्ञापन की प्रधतयािं प्रिानमिंत्री नरेंद्र मोदी, मुख्य 

न्यायािीश भूषण राम धकशन गवई, हररयाणा के राज्यपाल असीम कुमार घोष, मुख्यमिंत्री नायब धसिंह सैनी, 

गृह सधचव सुधमत धमश्रा, राष्ट्र ीय मानव अधिकार आयोग और राष्ट्र ीय एससी आयोग को भी भेजी गई हैं। 

सिंगठनोिं ने अपने ज्ञापन में बताया है धक आईपीएस अधिकारी वाई पूरन धसिंह की असामधयक मृतु्य न केवल 

एक व्यखक्त की हाधन है, बखि यह व्यवस्था में फैले अन्याय, भ्रष्ट्ाचार और जाधतगत उत्पीड़न का प्रतीक है। 

उन्ोिंने मािंग की धक इस प्रकरण की उच्चस्तरीय, धनष्पक्ष और पारदशी जािंच कराई जाए, ताधक मृतक 

अधिकारी के पररवार को न्याय धमल सके और देश के ईमानदार अधिकाररयोिं के मनोबल को बल धमले। 

मेवात आरटीआई मिंच के प्रधतधनधियोिं ने कहा धक यह कदम केवल एक पररवार के धलए न्याय नही िं, बखि 

पूरे देश के ईमानदार अधिकाररयोिं के धलए पे्ररणा बनेगा। सिंस्थाओिं ने वाई पूरन धसिंह को ‘शहीद का दजार देने 

की मािंग की है। इस मामले में आरोधपयोिं की धगरफ्तारी की मािंग की गई है। वही िं सीबीआई या न्याधयक जािंच 

करवाने की भी मािंग की गई। मृतक आईएएस िमरपत्नी अमनीत पी कुमार को जेड प्लस सुरक्षा देने की मािंग 

की गई। 
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